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Judgement

N. Kumar, J.—The Revenue has preferred these revision petitions against the
order passed by the Tribunal which has held that the assessee is entitled to the
benefit of input tax rebates on the purchase of consumables and the same would
be deducted from the output tax liability in order to arrive at net tax liability.
Similarly, it held, the assessee is also entitled to the benefit of deduction on the
purchase of stores and spares including gross profit. In the case of the assessee
itself, in STRP Nos. 283 of 2011 and 265 to 275 of 2012, decided on 11-6-2014
State of Karnataka Vs. Sri Krishna Spinning and Weaving Mills Private Limited, ,
this Court gone into the said question and held as the assessee is carrying on
business of manufacturing and sale of fabrics in respect of which it is liable to
pay output tax, the input tax paid in respect of job works could be set off against
the output tax payable in respect of his business and therefore, the authorities
below were justified in allowing the claim of the assessee and it cannot be found
fault with.

2. Following the judgment of this Court in the case of Larsen and Toubro Limited
Vs. The State of Karnataka, , it was also held, disallowance of depreciation of
capital assets as deduction by the Assessing Authority which was affirmed by the
First Appellate Authority is also permissible. In fact, against the said judgment of
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this Court, a special leave petition is preferred and it was held, the Assessing
Authority shall decide the said question in the light of the judgment rendered by
the Apex Court, even in this case also. Accordingly, the revision petitions are
rejected.
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